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wrlls, =2-4 lakhs private tubewells,
aboo public tubewells and energisation
of 4 lakhs pumpsets have been done in
1980-81,

Rural development programme is
being taken up. So many things have
been done by this  Government. You
have been iclling that nothing i being
dene.  Shri Fernandes  was  refer.
ring to agricullure. In 1580-B1, for the
first time, the Agriculiural Prices Com-
missinn was asked 1o take  inta accoumt
the changes in terms  of trade between
agricultural and non-agricultural
scctors while fixig prices. Even afier

rices were fixed, Government asked  the

P.C. 10 rework them taking into
account the increase in cost of fertilizers,
This wis what was done by Mrs. Gandhi
for the rural peaple, the farmers. I would
not ga into various other points. But 1
would «mly like to say thai it is easy for the
hon. Members ta criticise but il is very
difficult to understand what is done by
the Government  in relation  to
the rural farmers unless they arc scrious
about their uplifiment.  Linguistic  reli-
ious and other minorities in  Assam are
appy. It was becuase of able leadership
of Mrs. Gandhi.

Mrs. Promila Dandavate has made an
as persicn about Mrs. Timur in the Jast
session that this lady who was going (o be
the Chid Minister of Assam. way ¢elebrat.
ing the marriage of her daughter in Cal-
cutta out of fear, But, now, this same lady,
after becoming the Chicf Minister  has
created such situation 1hat if anyone wants
10 celehrate the marriage of his daughter
or son in Assam, there is no  diifficulty.
Thal situation hax bren created by the
ladv there.

Mr Deputy-Speaker, Sir, I appreciate
the stand the C.P. (M) bad taken in
Assam. But, as far as lhe Janata Party,
the Lok Dal are concerned, . ..

MR DEPUTY-SPEAKER : Just a
minute. You may continue later. The hon.
Home Minister wants to make a statement.
Mr. Veokalasubhaiah, yon may make the
stalement regarding the law and  order
situation in Gujarat.

15 24 hrs
STATEMENT Re LAW AND ORDER
BSITUATION IN GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P VENKATA.
SUBBAIAH) : Sir, the Government have
been viewing with grave concern and
anguish the recent developments  in
Gujarat the students  of Medical

legres bave bern invelved in
a conflict over the matter of reservation
-which has reaulted in  vuilenie,  ason,
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oot and destruction of public and private
property. In this,process innocent and pre-
cious lives have been loat.

According to the information received
fram the state Government, some me dical
students of B.J. Medical College, Ahm eda-
bad, placed certain demands before the
State Government on g1t December, 1980
concerning the system of reservation of
seats for Scheduled Castes and Scheduled
Tribes students in post-gradutate courses
in medical instilubons. As a result of
discussions with student leaders the State
Government were prepared 10 consider and
meel their rrasonable demands. Govern-
ment made it clear that abolition of the

rinciple of reservaton for  Scheduled
Emll:s and Scheduled Tribes students was
nol negotiable, since this is 2 part of our
policy to fucther the educational interest
of the weakers sections of the poeple, and
in particular of the Scheduled Castes and
Scheduled Tribes —an  objective which is
enshrined in the Constitution and to which
this Government are also fully committed.

While some of the demands were still
under consideration of the S:iate Govern-
ment some political parties and disgruntled
groups andp(;nt.i-.\acia] clements whipped
up the sentiments of the students
in the matter of abolition of reservations
and this resulted in resort to violent acts
in Ahmedabad on 5th January, 19815, In
relaliation, the supporters of reservation
organised a counter agitation which aggra-
vated the situation. The trouble spread to
other places like Baroda, Mchsana and
Khaida and so far, 18 out of 19 districts
bave been affected.

With a view to resolve the problem, the
State Government had initiated discussions
with the student representatives and in
furthcrance of this objective the State
Government also decided to set up a Com-
mittee o cunsider the other detands
subsequently put furth by the Medical
Students like Itroduction nf res‘dency
systemn,  abolition  of M Sc.  (Medical)
Course  and  cxpansion  of  hustel
facilities in different Medical Colleges.
The State  Government are  also
constantly endeavouring  ta  per-
suade the agitating students to come to
4an amicable setticment. The leading citi-
zens, Doctors, High court judges and other
sanerelements bave appealed 10 the students
to withdraw their agitation and restore
normalcy. Unfertunately some  interested
elements have been trying to exploit the
situation to further theie  own
designs.  The Central Government
have been Eﬂwidjng all necesary
awistance to the stale Government to
effectively meei the situntion.

I would fervently appeal to hon'ble
Members of this august House and to
all shades of opinion in the country to
strengthen  the hands of Government in
creating  conditions  candlucive to early
restoration  of normaley  jn Gujarat
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ot T faemm A (FTlT)
Irrers Y, v av feerww wfew
MR. DEPUTY SPEAKER : No. I

WET qEE g1 WIET | WY &8 A7
At w7 @ & 1., . (vowew)

MR. DEPUTY SPEAKER : How can |
thear all of you together. Il you want 1o way
something you have to say one by one.

PROF. MADHU DANDAVATE
(Rajapur) Sir, I wish to point that T niy.
self requested the Minister for Parliamentary
Affairs afier shri Bagri and others had made
the s ion, that the statement should
be o — you may check the records —and
st that time the Speaker had said that after
the statement is made —of course,
Fernapdes » ed that d'scussion under
Rule 193 be al . It can be under Rule
194 or 1Bg—that issue is will in the posse-
mion  of Speaker and the Speaker
has not  reflused the discussion,
He has kept the isue open. There-
fore as my hon'ble colleague  Shri Bagri
has said there should be a  discussion.
So, don't give any ruling that
there cannot be any  discussion.

SHRI ATAL BRIHARI VAJPAYEE :
Sir, we are within our rights to  demand a
discussion.  'We  want discussion.  (/n-

terruptions.)

PROF. MADHU DANDAVATE ]
1 wanted to remind you that Speaker has
already comminted that we can give notice
under Rule 193 or 184.

o, Ty fammm otwawm . O
W wer oY A weHz fawr & A
fosger oo @ W mTET @ B
fafere w17 wou WAl & @9 7 o)
R wra m w1 gfom wi fawer
g | wfeE gEE wR Ay ad
% owd Wi o, qwg FEm
f& #&@ ft 7 ag 78 T fw
foaat &t s af B, feadr e
g §Y 7§ & | wWiWE ¥ 9
we-givs feerma g wifgs wi
wET WAl ¥ uwEw gl & werEA
T felfewm fom, 3= gz s
W& a% W7 wIrE q Tw W wwE,

4

MR. DEPUTY-SPEAKER : Pleae,
Listen. Yeou have every right wo ask flor
details. Mr. Speaker has already raid
about it, thai he will allow a debate or a
discussion. It will ke considered by the
Business Advisorv  Committee, M.
Speaker has agreed to 1ake this up and to
fix a date. You were also present in the
Hous= then. It will be done by the Busia
ness  Advisory Comminee,

SHRI DHANIK LAL MANDAL :
( Jhanjharpur) : 1 am on a poim of clan -

weation. case allow me.

% ag wmaw Wgar @ WeT o @&,
g o aaw faar & ®mw § g,
ag faegw sy B Wi wwaier g

MR. DEPUTY-SPEAKER : W are
not discuming about the Statement. [
am oot permifting vou., [ will guote the
rule. You have been a former Home
Minister., The rule says :

‘A statement may be made by a Minisier
on @ matter of public importance
with the consent of the Speaker but
no guestion shall be asked at (he time
the statement is made.'

SHRI DHARNIK LAL MANDAL :**

MR. DEPUTY-SPEAKER : This will
nol go on record,

I have called Mr. Vajpayee.

SHRI ATAL BIHARI VAJPAYEE :
{(New Delni) : Sir, 1 am not seeking any
clarification from the Home Minister.
We would like to have some carly discumsion
but this discussion should be held in a very

5
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ealm atmosphere. The situation in Gujarat
is really very serious. This issue is a very
sensitive issue, if I may say so. Anti-reser-
vationist agitation has taken an ugly turn.
As Members of Parliament, should we not
behave in a responsible manner ?

MR. DEPUTY-SPEAKER : Surely.

SHRI ATAL BIHARI VAJPAYEE :
Otherwise, the repercussions will be

da?_gtrom‘ 'I:]:is is t\lp.lvhatl.m{l:'ﬂlz-el. May
I, ore, appeal to the i party.
The Chief Mg'l'uter and the Mﬁ:ister of
State should settle their differences within
the party itself.

(Interruptions)®*

MR. DEPUTY-SPEAKER : No, please.
I am not allowing anybody.

Nothing will go on record.
(Interruptions)#®

MR. DEPUTY-SPEAKER : No. Don‘t
record it. It is not recorded.

(Interruptions) »*

15 40 hrs.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS--Contd.

SHRI SANTOSH MOHAN DEV :
Sir, this Government in Assarn was formed
only recently. It is hardly 1/2 months old
and they have created a position whereby
the linguistic and religious minorities are
having confidence in this Government
and they are having a peaceful life now.
(Interruptions)

SHRI MANI RAM BAGDI: --:##

MR. DEPUTY-SPEAKER : What-
ever Mr. Bagri has said will not go on
record.

(Interruptions)**

SHRI SANTOSH MOHAN DEV ;
Sir, now a talk is going on for having a
discussion in Delhi. I request the Govern-
ment of India and the hon. Home Minister
to make sure that this talk is.held in such
an atmosphere that there is no trouble
created here. The Parties like Bharatiya
Janata Party, Lok Dal, ete. were uryin5
tomteuoﬁuil:hﬁmammt}nmhaﬁ
and on the other arc trying to settle
the issue in Delhi. %m should be taken
note of with great care. We have seen in
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Assam matdmcagimmntonen:gc
were agitating with the portraits of the
great leader of our country to prove they
are mnon-violent and this idea was given
by the Bharatiya Janata Party. We find
that the same y in their General
Meeting had mentioned the idealism of
Gandhiji and they had exploited his name,
In the name of his idealism, the political
parties like the Bharatiya Janata Party
are taking the name of the Father of our
Nation to achieve their own ends. There-
fore, Sir, if there is any discussion here in
Delhi, I would request the hon. Minister
that along with the Opposition and the
agitators, the linguistic minorities ni-
sations like A.M.S,U, and the C.R.P.C.
should also be made a party to that talk.
I would request the Government that
all Ecmible steps should be taken
for the peaceful and regular conduct of
the examination which are going to be held
from gth of next month. The students
appearing for the examinations should be
aﬁg\evcd to take the examinations peacefully.
They have already lost more than one year.
I do not agree with those who say that the
Government is not effective. 1 will only
say that the trouble with the Government
is that there are so many 5.D.Cs who are
working in this Government.

15 43 hrs.

[Surt HARINATHA MISRA in the Chair]

In my constituency I visited an area
only last week and I saw one of the officers
conferring with onc of the opposition
MLA, who had lost the election and taking
dictation from him. There is nothing
wrong in conferring with him, but when
I tell him to do something in public in-
terest, he says : “I cannot do it, I am
an SDC” he said SDC means, a servant
of the defeated candidate. This is the
position in Delhi and some other States
also. There aé:d mmf.h burcaucrates who
are being gui by the opposition people
and they are trying to finish and datrl:w
the goog work being done by this Govern-
ment, Unless we take care of these ‘ser-
vants of the defeated candidates’, I am
sure, this Government will have lot of
difficulties in administering and  doing
all the good work they are tyring to do.

With these words, I conclude and I
thank you for giving me an opportunity
to participate in this discussion.

SHRI B.V. DESAI (RAICHUR) :
Mr. Chairman, sir, I rise to support the
motion of thanks on the President’s Add-
ress moved by my friend, Shri V.N.
Gadgil.

#*Not recorded.



